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TRIPURA ACT NO. 7 OF 2005

THE TRIPURA FISCAL RESPONSIBILITY
AND BUDGET MANAGEMENT
ACT, 2005
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Published in the
Extra-ordinary issue of Tripura Gazette.

Agartala, Monday, June 27, 2065 A. D. Asadha 6, 1927 8. E.

Government of Tripura
Law Department

No. F.8 (16)-Law/Leg/2005 Dated, Agartala, the 25™ June, 2005.

NOTIFICATION

The foilowing Act of the Tripura Legislative Aszembly received the
assant of the (Sovernor on the 24™ day of June, 2005 antl is hereby published

for general informat on.

S.C.Das

Secretary
Government of Tripurz.
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Tripura Fiscal Responsibility and Budge!: Managemen
Act : 2005.

The Act provides for the responsibility of the Siate Government ¢
ensure prudence in fiscal management and fiscal stability tr
progressive elimination of revenue deficit, reduction in fiscal deficit.
prudent debt management consistent with fiscal sustainabilit-
greater transparency in fiscal operations of thz Government arc
conduct of fiscal policy in a2 medium term framework and for
matters. connected therewith or incidental thereto.

Be it enacted by the Tripura State Legislature in the year 2005 es
follows:~

1. SHORT TITLE AND COMMENCEMENT
(1) This Act may be called the Tripura Fiscal Responsibility anc
Budzet Management Act, 2005.

(2) It shall come into force on such date as the State Governmer?t
may, by notification in the Official Gazetts, appoint in this
behelf.

2. DEFINITIONS

In this Act, unless the context otherwise requires-

a) “bucget” means the annual financial statement Jaid before the

How se or Houses of the State Legislature under Article 202 of the
Conutitution;

b “cur-ent year” means the financial year pre:eding the ensuinz
year,

c) “ensiing year” means the financial year for which the budget is
bein ; presented;

d) “financial year” means the year beginning on the 1 April anda
endiag on 318t March next following;

g} GSDP means Gross State Domestic Preduct at current msrke:
prices.

f) “fiscel deficit” is the excess of aggregate dishursements (net c:

debr repayments) over revenue receipts, recivery of loans anc
non-debt capital receipts;

g) “fiscal indicators” are such indicators as maj be prescribed f3-
evali.ation of the fiscal position of the State Government;
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k) “fiscel targets” are the mumerical ceilings and proporiiors t>
total revenue receipts (TRR) or GSDP for the fiscal indica-ors;

ij “pres:cribed” means prescribed by the rules inade under this Act;
j} “previous year” means the year preceding the current year,

k} “revenue deficit” means the difference between revemae
expenditure and total revenue receipts (TRR};

Explanation;

3
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(1)Totel revenue receipts’ (TRR) includes itate’s own revenue
receipts {both tax and non-tax) and curreat transfers from the
Center (comprising grants and State’s shase of Central taxes).

(2)*Total liabilities”™ means the liabilities urvler the Consolidated
Furd of the State and the Public Account of the State and shall
alsc include borrowings by the public secior undertakings and
the special purpose vehicles and other eqaivalent insiruments
including guarantees where the principal and/ or interest are
to be serviced out of the State budgets.

FISCAL MANAGEMENT OBJECTIVES

The State Government shall:

!

a} take wppropriate measures to remain reveruie positive and builc

up adequate revenue surplus and contain rhe fiscal deficit at z
sustainabie level, and utilize such surplus for discharging the
liabilities in excess of the assets or ‘or funding capita.
exper.difure;

bi pursue policies to raise non-tax revenue with due regard to cost
recovery and equity; and

c} lay down norms for prioritization of capital expenditure, arc
pursitie expendifure policies that would provide imperus for
econornic growth, poverty reduction and improvement inhumar
welfare.

FISCAL MANAGEMENT PRINCIPLES

The Stace Government shall be guided by the following fiscal
managenent principles, namely:-

a} transparency in setting the fiscal policy objectives, tre
implementation of public policy and the publication of fiscal
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i~ formation sc as to enable the public to scrutinize the conduct
of fiscal policy and the state of public finarn-es;

b) stability and predictability in fiscal policy :naking process and
in the way fiscal policy impacts the econorny;

¢) responsibility in the management of public finances, includiag
integrity in budget formulation;

d) fairness to ensure that policy decisions of the State
¢y wernment have due regard to their finarcial implications on
fiuture generations; and

e} eficiency in the design and implementation of the fiscal policy
and in managing the assets and liabilities of the public sector
talance sheet.

FISCAL POLICY STATEMENTS 1O BE LAID BEFORE THE
LEGISLATURE

The Siate Government shall in each financial year lay before the
House /Houses of the Legislature, the following statements of fiscal
policy along with the budget, namely:-

aj the Macroeconomic Framework Statement;
b} the Medium Term Fiscal Policy Staterment; and

¢} the Fiscal Policy Strategy Statement.

MACROECONOMIC FRAMEWORK STATEMENT

The Mucroeconomic Framework Statement, in such form as may be
prescribed, shall contain an overview of the State econeomy, &il
snalyvss of growth and sectoral composition of GSDF, zn
sssesenent related to State Gevernment Onances and fature
prospests.

Medium Term Fiscal Policy Statement

The Moedium Term Fiscal Policy Statement shal set forth in such
form: a3 may be prescribed the fiscal managemsnt objectives of the
State (rovernment and three-year rolling targets for the prescribed
fiscal indicators with clear enunciation of the underlying
assurm srions.

In particular and without prejudice to the provisions contained in
sub section {1}, tae medium Term Fiscal Polivy Statement shall
include the various assuimptions behind the fiscil indicators and an
assessinent of sustainability relatirg to:-
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1} the balance between revenue rteceipts and revenue
>xpenditure;

i) the wuse of capital receipts includirg borrowings for
renerating productive assets;

ili} 'he estimated yearly pension liabilities worked out on
.2¢tuarial basis for the next ten years.

Provided that in case it is not possible to calculate the pension
kabilitics on actuarial basis during the period of first three vears
after the coming into force of this Act, the Stat: Government may,
during that pericd, estimate the pension lizbilities by making
forecasts on the basis of trend growth rates.

FLSCAL POLICY STRATEGY STATEMENT

The Fiscal Policy Strategy Statement shall be ir such form as may
be prescribed and shall contain, inter alia,

i} the fiscal policies of the State Government for the ensuing
vear relating to taxation, expenditure, borrowings and other
liabilities  {including  borrowings by Public  Sector
Undertakings and Special Purpose Vehicle and other
equivalent instruments where Hability for -epayment is on the
State Government), lending, investment:, other conringent
liabilities, user charges on public goods/utilities and
tlescription of other activities, such as guarantees and
ectivities of Public Sector Undertakings which have potential
budgetary implications;

1) the strategic priorities of the State Goverament in the fscal
zrea for the ensuing year;

iii} the key fiscal measures and the ratioriale for any raajor
ceviation in fiscal measures pertaining tc taxation, subsidv,
expenditure, borrowings and user charges on public
£ oods /utilities; and

iv} en evaluation of the current policies of the State Governmerit
vis-a-vis the fiscal management principle: set out in Section
<, the fiscal objectives set out in the Meadium-Term Fiscal
Folicy Statement in sub-section 1 of section 7 and fiscal
targets set 011f in section 9.

FISCAlL TRAGETS
The Btate Government may prescribe such targets as may be

deemed necessary for giving effect to the fiscal manageinernt
chjectives.
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(1)

(2)

In paricular, and without prejudice to the generality of the
foregoing provisions, the State Government shall

i) strive to remain revenue surplus by ma <ing a balance ia
revenue receipts and expenditure and build up further
surplus.

i} strive to bring down fiscal deficit to 3% liy the year ending
March 2010C.

i) ersure within a period of 5 years, beginn ng from the initial
financial year on the 1st day of April 2005, and ending on the
3 st day of March 2010, that the total Jebt stock do nct
exceed 40 per cent of the estirrated GSDP for that year;

i} lirait the amount of annual incremen ral risk weighted
guarantees to 1% of the GSDF of that year.

Provided that revenue surplus and fiscal deficit may exceced the
limits specified under this section due to ground or grounds cf
unforeseen demands on the finances of the State Government
arising out of internal disturbance or natural cal:umity or such other
exceptional grounds as the State Government may specify,

Provided however that a statement in respect of the ground or
grounds specified in the first proviso shall be placed before the
House or Houses of the Legislature, as soon as may be, after such
deficit & mount exceeds the aforesaid targets.

MEASURES FOR FISCAL TRANSPARENCY

The Stite Government shall take suitable measures to ensure
greater transparency in its fiscal cperations in the public interest
and miiimize as far as practicable, secrecy in the preparation of the
budget.

In particular, and without prejudice to the generality of the
foregoirg provisions, the State Government shall, at the time cf
presentation of the budget, make disclosures on 'he following, along
with de ailed information in such forms as may b2 prescribed:

i) the significant changes in the accounting standards, policies
ardl practices affecting or likzly to affect the computaticn cf
fis zal indicators;

ii) details of borrowings by way of Ways and Means
Acvances/Overdraft availed of from the Reserve Bank of Irdia.

6




1r.

{3)

Whenever the State Government undertakes to © nconditionaily and
substantially repay the principal amount and /o pay the interest ¢f
any scoarate legal entity, it has to reflect such Lability as the

borrowings of the State.

MEASLURES TO ENFORCE COMPLIANCE

The M:aster-in-Charge of the Department of Finance (hereinafter
referrec to as Minister of Finance} shall review, every quarter, ths
trends in receipts and expenditure in relation to the budget
estimatses and place before the House or Houses of the Legislature,
the outzome of such reviews in the next sessiori. The review shall

also cortain statement on deviation in targets, if any.

Whenever there is either shortfall in reveriue or excess of
expenditure over the intra-year targets menticned in the Fiscal
Policy Sitrategy Statement or the rules made uader this Act, the
State Covernment shall take appropriate measiires for increasing
revenus and Jor for reducing the experditure, including
curtailment of the sums authorized to be paid and applied from out

of the Consclidated Fund of the State,

Providedt that nothing in this sub-section shall apply to the
expenditure charged on the Consolidated Fund >f the State under
clause (3) of Article 202 of the Constitution or any othe:
expenditure, which 1s required to bz incurred under any agreerient

or contract, which cannot be postpened or curtailed.

Any measure proposed in the course of the financial year, wnaich
may lead to an increase in revenue deficit, either through increzsecl
expenditure or loss of revenue, shall be accompanied by a
statement of remedial measures, proposed i« neutralize such
increase or loss and such statement shail be placed before the
House/ Jouses of Legislature while seeking apwroval for Revise:

Estimars.
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irdeperdent of the State Government to review the compliance ¢
the prossions of this Act and table such reviews in the House ¢©

Houses of the State Legislature.

POWER TO MAKE RULES

The State Government may, by notification in the Official Gazette
malke rules for carrying out the provisions of this Act.

in particular, and without prejudice to the generszlity of th
foregoing power, such rules may provide for all or any of th
following matters, ramely

a} the ‘orm of the Macroeconomic Framework Statement uwnade
sectimn 6;
b the farm of Medium-Term Fiscal Policy Staterient, including th

¥

targets for the fiscal indicators, uinder section 7;
¢} the form of Fiscal Policy Strategy Statement urider section 3;
d} the fiorms for disclosure under sub-section (2) of section 10;
¢} measures o enforce compliance;

9} the tianner of review of compliance of the prcvisions of this Ac
by tke independent agency under section 11; and
7) any other matter which is required to be, or may be, prescribad.

2,

RULES TO BE LAID BEFORE LEGISLATURE

Every nile made under this Act shall be laid, as soon as may b
after it is made, before the House or Houses of thz legislature, whil
it is in session, for a total period of thirty deys which may b
compriszd in one session or in two Or more successive sessiomns
arid if, before the expiry of the session immediately fellowing th
session or the successive sessions aforesaid, the House/House
agree in making any modification in the rule or ‘he House/House
agree that the rule should not be made, the rule shall thereafte
have eff:ct only in such modified form or be of no effect, as the cas
maybe; 50, however, that any such rodification ¢r annulment sha
he with »ut prejudice to the wvalidity of anythinz previously cdon
under that rule,

PROTECTION OF ACTION TAKEN IN GOOD FAITH

No suit, prosecution or other legal proceedings shall le against th
State Government or any officer of the State Government fc
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anything which is in good faith done or intenda:d to be done under
this Lili or the rules made there under.

AFPLICATION OF OTHER LAWS NOT BARREL

The provisions of this bill shall be in addition to, and rot in
derogation of, the provisions of any other law for the time being in
force.

POWIER TO REMOVE DIFFICULTIES

If any difficulty arises in giving effect to the provisions of this bil,
the B ate Government may, by order publisied in the Cffical
Gazette, make such provisions not inconsistent with the prov.sions
of this bill as raay appear to be necessary for removing the
difficuuty.

Providzd that no order shall be made under tlds section after the
expiry of two years from the commencement of tais bill.

Every order made under this section shall be laid, as soon as may
be after it is macle, before each House of the State Legislature.

5.C. Las:
Secretary
Govt. of Tripura.
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TRIPURA ACT NO. 13 OF 20C7.

TR T @zﬂum ISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT, 2007.

AN

ACT

to amend the 'I‘ripllra Fiscal ReSpoﬁs‘ibi!iiy and Budget Management Act, 2005

T"-T-E 1t enacted by the | eglbla‘hve Assembly of ]npura in lhe fifty-eighth vear of the Republic
g as follows: - - .

Short Tide and I 'Ihla Act may be called the Tripura Fiscdl Responsibility and
TR CLICHT o Budget Management (Amendment) AcT 2007, -

Tt ﬂ;ha}] cbme imo force at once.

B35

Amendment of In section 9 of the Tnpura Fiscal Responmblhty and Budget -
seciion 9, - Management Act, 2005 for clause (i) of sub-section (2), the
' followmg shall be substxmted namely, -
“(ii) Sirive to bring down fiscal deficit to 3% by. the year
ending March 2009.”

Feponls aed mpmgs L (I} The Tripura Fiscal Responmblh‘ty and Budget
3. Management  {Amendment) Ordinance, 2007
(Tripura Ordinance No.2 of 2007) is hereby repealed,
(2)  Notwithstanding such repeal of the said Ordinance,
- anylhl’lg done of any action taken under the
provisions of the said Ordinance shall be deemed to
‘Have been done or taken under the com:spondmg
prowsmn of this Act. ‘

L
L

P. B. Nath
Additional Secretary, Law,
Government of Tripura.

Printed at Tripura Government Press, Agartala. - P g



Tripura Gazetie, Extraordinary 1ssué, August 17, 2010 A. D

FTRIPURA ACT no. 7 OF 2010.

THE TRIPURA FISCAL RESPONSIBILITY AND BUDGET
MANAGEMEHT {2 cAMENDMENT ) ACT, 2010.

AN

ACT

To further aynend the Tripura PFiscal Responsibility and Budget Management
Act, 2005.

BE it enacted by the Legislative Assembly of T ripura in the sixty-one year of the

Republic of India as follows -

ghort title and 1. This act may be called the T ripura Fiscal Responsibility
Cormmencement. and Budget Management (2 nhmendment) Act, 2010,

o It shall come into force at onece.

Amendment 3 In section 9 of the Tripura Fiscal Responsibility and
of Section 9. Budget Management Act 2005 for clause (i) of sub-
section (2), the following shall be substituted, narely,—-

“(ifj Strive to bhring down fiscal deficit to 3.5% by the
year ending March 2010

s, C. Bas
Secretary. Law:
(yovernment 0f Tripura.

e

Printed at the Tripura Government Press, Agartala. N



 agette, Extraordinary {ssue. April 28, 2013 A D,

TRIPURA ACT NO. 3 OF 20112

TPTRA FISCA 1, RESPONSIBILIT v AND BUDGET
CEMENT (3rd AMENDMENT) ACT, 2021,

oo further amend the Tripura Fiscal Responsaibility and Budgset
sanagement ACh 2005

" it enacted by the Legislative Aseembly of Tripura in the sbty-twe

ear of Uhe Republic of Tndia as follows:-

qicle and 1, This act may be calied the Tripura Piscal

SDEEREROETEE Responsinility snd  Budget Mansgenent e

Amendment) Aet, 2011,

2 11 shall come into force at once.

Amepdment  af 3 I section 9 of the Tripura wiscal Responsibility and

5o e Budget Management ACt, 2005~

iy For clause (i} of sub- ?3@9![,10721 {2} the following Shaﬂ
be the substituted , namely,~
“gtrive to achieve mil revenue deficit every year Up

o the period 31% March, 2015”.

S S e .

Azt
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For clause {§f) of sub-section (2) the following shall
e the substituted » RATely ~

“strive to bring down fizcal deficit to 3.5% by the
year ending March 2010 and o bring down fiscal

o

delicit of estimated Q8D i the percentage in

=

espective financ] sl veer as follows:
2010-11 2011 -12 2012-13 2013-14 2014-157
3.5 2.0 3.0 3.0 .30

For clause {iil) of Suie-section (2) the following shall
be the su stituted | narmely,—
ngsare within a period of 5 years, mmg;_ Ining
1 the initial finarncial year on the 1= s of April
2005, and uml:mr« o e 319 day of Iwca. rch 2010,
that the total debe steck do not exceed A0 per cont
of the estimated GSDP for that year snd ensure
that the total debt stock do not exceed of the
percontage of the estimated 0S DPF as mentioned
airist each of the ffian 1ckal year as follows:
2010-11 2011-12 2012-13 2013-14 2014a- 157

43.2% 44, D% 44 5% 44, 2% 43.8%

i

Samiran Dgp
@a,,crﬁgm v, Lavy,

Government of - =1§:a'@j1r-‘519

-—__.___-__..__.,___v_*_ﬁ__ﬁ___q_.*h_h

Printed at the fripira Covernmens Fress, Agariaia, -3
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PART--lll-- Acts of Tripura Legislature.

GOVERNMENT OF TRIPURA
LAW DEPARTMENT
SECRETARIAT: AGARTALA

Mo F.8(21)-Law/Leg-1/2020(L) Dated, Agartala, the 9" November, 2020,

NOTIFICATION

The following Act of the Tripura Legislative Assembly received the assent of the
Governor of Tripura on the 6" of November, 2020 and is hereby published for General

information.

Deputy Secgetary, Law
Govermnment of Tripura
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TRIPURA ACT NO. 16 OF 2021,

THE TRIPURA FISCAL RESPONSIBILITY AND BUDGET MANAGEMENT

(4" AMENDMENT) ACT, 2020,
AN
ACT

To further amend the Tripura Fiscal Responsibility and Budget Management Act,

2003,

BE n enacted by the Legislative Assembly of Tripura in the seventy first vear of the

Republic of India as follows:-

Short Title and |

coTmmencement

(]

Amendment of 3

section 9.

This may be called the *“Tripura Fiscal Responsibility and Budget
Management (4" Amendment) Act, 20207

It shall be deemed to have come into force with effect from the 1™
Jamuary, 2020,

In Section 9 of the Tripura Fiscal Responsibility and Budget
Management Act, 2005, for Clause (1) of Sub-Section (2). the
following shall be substituted, namely.-

“Provided further that, for the financial year 2019-20, additional
fiscal deficit of Rs. 378.00 Crore shall be admissible over and
above normal fiscal deficit limit as a one-time special dispensation
and for the Ninancial vear 2020-21 additional fiscal deficit of 2%
over and above 3% of the Gross State Domestic Product (GSDP)

{upio 5% of GSDP) shall be permissible™

{Sopan Chaudhuri)
Deputy Secretary., Law
Government of Tripura

Printed at the Tripura Government Press, Agartala. 2



